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6ectiun 9 d t h , :  1ndi.111 Slam? Act, 1899 (11 of 1899 , as in force in the 
State ofHirnachal Pradesb and all othc'r powcrs enabling him in  ibis bchitlf 
the Governor, ~ i rnacha l  Prbdcsh is plcdsed to rcmit scamp duty ch;ugc* 
able in Himachal Pradtsh, under the said Act, on the fullowing instru- 
ments in rrspcct d bypah:c~tion of assets for loaas upto Rs. 5,0001- 
(five thousand) to bt cxccutsd by the small farmers, owing not more. 
than 5 acres (25 bighas) of land, borrowcd by them from the Comm,r- 

' 

cia1 Banks:- - 

1. Letter nf Guarantee. 
2. Form 6fHypothcm;lrion!hypothecation of standing Crops. 
3. Agtcemenw rclating to  tcrm loans, 

(R H.P. dt. 10.5. 1980, p. $60) 

, - . I .  - 

Arrangement of srctions 
Skctions :. 

,,<., i. . . .  
1. Short title. 
2. Amendment of scction 6.  , 

-,:,. . 

3 Amendmekt of scction 12. 
4. Insertion of new srction 12-A. 
5. Amendment of section '17. 
6. Amendment of section 18. 
7. 1nscrtion.of a new .subhsection 3 -(A) and substitution of sub- 

~zction (4) ~f section 31. 
8. Insertion-of new scctian'52-A. 
9. Repeal and savings. 

ACT, 1979 
. . 

' (Act No. 4 o f  1980)* . . . . . . . . . .  
(Reeeived,ths asseot .of the-Prekidcht of India ob tbc 14th 'Apt& 1980 and 

was-pubslihed in R.H.P. Extra dt. 29-4- 1980, p. d 14-416) 

An Acr 20 m e n d  the Land Acquisition Acr, ,1894 ( A c t  No. 1 of ~ 9 4 )  in 
if? r!pp!icaiion to r11e State o~,Himachal Prudcxh. 

- - - -  - - - -  - - 
I. For Statement df dbj& and kiaioos' see R.N.P. Extra, 

4 dt; 714-1979, p. 1271. 



It is hereby enacted by the Lrgislativc Asscmbly of Himachal 
Pradesh in the Thirtieth Year of thc Republic of India as rollows : - 

I. Short firle.-This Act may be callcd the Land Acquisition 
(Himacbal Pradcsh Amendment) Act, 1979. 

2. Atl~zndt~ler~t ofsecrio~~ 6.-In thc first proviso to section 6 of the 
Land Acquision Act, 1894, ( I  of 1891) (h:rtin.ifter referred to as the ' 
principal Act) for the words "three ycars", ihc words "two years" shall 
be substituted. 

3. At~ler~drner~t of secrion 12.-In sub-section ( 2 )  of section 12 of the 
principal Act, afrer the word "made", the words "and, whcre the acqui- 
sition of Iand is not for tho purposes of the Union, also send a mpy of 
the award to the State Government" shall be added. 

4 Insertion of new s~ctiorr 12-A.-AFtrr scction I2 of the principal 
Act, the follolving new section shall bc inscrtrd, namely :- 
"12-A. Power to correcr award.-(I) The Collcctor may, at any time but 

not Iatcr than six  rnonlhs from the daie of award, or where a 

rcferencz is required to bc mqde under section 18, before making 
of such reference, corrcct any clerical or arithmetical midtake in  
the award either on his own motion or on the application of any 
person interestcd. 

(2) The ~Gllector shall give immediate notice of any corrcction made 
in ihe award to all persons interestcd and whcre tbc acquisition 
~f land is notefor the purposes or, the Uniod, also to the State 
Govrrnmcnt. 

. (3) Where any excess amount is proved to have been paid to any 
person as a result of thc corrcction made under sub-section (I),  
such person shall bc liablc to refund the excass, and if he defauIts. 
or rcfusrs to psy, the sxme may be rcalived as an arrear of Iand 
rcvecue." 

5. Atwet~dr~lent of secfion 17. - Jn section 17 of the principal Act- 
, 

(i) afrcr,sub-section [I) ,  the following explanation shall be added 
namely :- 

"Erp1anotion.-This suh-section shall apply to any waste pr arable 
land, notwithstanding the existencc therein of scattered trees 
or temporlry structures, such as hilts, pandals or sheds."; 

(ii) for sub-section (2), the following shaI1 be substituted, namely :- 

"(2) In Ihe following USE, that is to say,- 

(a) whenever, owing to .any sudden change in the channel of 
any navigable river or other unforeseen emergency, it. be-, 
comes necessary: For any railway administration to acquire 
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the imrn:diate Poss:ssion o f  any laud. for the maintenmcz 
01' their l rd ic  or for th: purposc or making tb;rt.on arivcr- I 
side or ghat stat~on, or o r  praviding convenient c~rlnection 

i 
with or access lo ally such station ; 

(b) wbmrvcr i n  the opinion of the Collectw it becomcs neccss~rp I 
, to acquire th: irniwdiate possession of any land for thz pljr- 

pose of any library or educ~tiona1 institution or for  he con- 
slruction, extension or ipprovernent of any buiIding or othrr 
structure in  any villngc for the common use of thc inhabitai~rs 
of such village, or any godown for any society registered undcr 
the Himachal Pradcsh Co-opzrative Societies Act, 1969, (3 uf 
1969),01' ariy dwelling-house for the poor, or the construction 
of labour colonies or houses for any other class of p;,oplc un- 

. - 
dcr the Govtna ment-sponsortd housing scheme, or an). irriga- 
tion' tank, irrigation or drainage, channel, or- any well, or any 
public raad ; I : , - .  

(c) whenevcr land is requircd for a public purpose which in ~ l i c  

opjnion of tha appropriate' Government is .of urgenl impor- 

. . tance ; 
a 

1 ! 
the Collector may, immediately after the publication of thenotice 

mentioned.in sub-section ( 1 )  and with tbc previous sanction of thc app- 
, . . ,. ropriate Gavcrnment, entzr upon and takc possession of such land, which 

i 
,, . shall t hcreupoo ;lest absvlutely in the 'Governmect frce from all encum- 

/, : brances : 

Provided that the Collector shall not take possession of any building 
1 

or part of a building under this sub-scction without giving to thc occu- 
I 

pier thrrcnf a t  least forty-eight hours' notice of his intention so t o  do, or i 
j such longer notice as may be rcnsonably sufficicn t to enable such occu- 

p i c r  to remove his movable property from such bujjdkg without urine !- I . 
cessary inconvenience." . I - - -  

6. Amendnr~nr of section 18.-After sub-section (2) of  section I8 of 
of the principal Act, the @llowing sub-skction shall be added, namely :-- 

I . . "<3) Any order madc by the Collector on an application under this 
sectinn shall be subject to revision by the High Court, as if the 
Collector were a court subordinate to tbe High Court within 1 
the meaning of section ' 1  1 5  of -the Cadc oC Civil Procedure, ! 
1908 (5, OF 1908)." . , 

' 
7. Inserrion of u new sub-seciion (3-A) and substirution oJ sub-seetion i: . --' . 

- - -  :- 
,. . 

(4) of section 31.-In sccti~ri 31 of the principal Act,- i 
{a) after sub-scction (3), the foHowing mb-scction (3-A) shall be 
. .inserted :- - I 

i 

' ,  I 
.- . . -- 



"3(-11) Kolwitbstanding anything in this s r c t i~n ,  if the pcrson intere- 

sted in  the land is willing to accapl the c3mpznsation in kind, 
instead of money, the Collector rnqy further, with thc sa~lclioo 
of the appropriate Govzrnm:nt, instead of awarding a money 
compcnsation in rtspcct o f  sny Iand, give sulrle oibcr Iand of 
equivalcnt vnluc in exchangc of  th: land acquired and thereby 
pay thn comp-nsarion irwrrrlrd i n  whnlc or in part in  accor- 
dance with lhz market value of ths land so given in 
cxchaogc."; 

(b) for sub-scction (4) the following sub-section (4) shall be sub- 
srituted :- 

"(4) Nothing in the Ias t foregoing sub-sections (3) and (3-A) shalI 
bc conslrucd to interftre with or limit the pow-r of tbc Collzc- 
tcr to entsr into any arr~ngemcnt with any pcrsw int::rest<d 
in the land and compztrnt,to contract in rcsprct tbcrzuf." 

8. Insertion of new sectinrr SZ-A.-After s r c t i ~ n  52 of thc principal 
Act, the fulloivjng new section shalt be inserted, namely :- 

''52- A .  Prr)rc.crion OJ con~pzrrsnriorz.-No. cornpensstion awarded or 
award3ble under ibis Act- 

@) beror~ it i s3c tu~ l l y  paid to the p s o n  entitled to reccive the 
samc ; or ' 

(b) before or after it is aclually paid to the person encitlcd to  rccz i~c  
!he same in rzspect of any land wbicl~ is not Iinble under iba 
I aw for t h t  time hzing in forcz to attachment or saie in cxecu- 

rion or a d:crzc of order of  any court; shall bc liable to seizure 
attnchment or s-qucstration by process of any court, a t  the 
instance of a crtd~tor, for any d~mand  against the person entit- 
Isd tn compensation, or in  sa t ishc t i~n  uf a decree or order of 
any court, and, notwirhst.ir:ding anyrhing to the co~ltrary in aay 
law for the time brinl: in force, neithcr the official assignee nor 
any receiver appointed u~ldcr any law shall be entitIed to pro- 
cecd against or to have any claim on any  such compcnsation." 

9. Repwf arrrl savit1gs.-Tbc Land Acquisition (East Punjab Amend- 
mcnl) Acr, l94X (15 of 1948), tbo  Land Acquisihon (Punjab Arntndment) 
Act, 1953 (2 of 1954), the Land Acquisition (Punjab Amendmend) Act, 
1956 (17 of 19561, and thc Land Acquisition (Punjab Second Amend- 
ments  Act, 1956 (47 of 1956), as in forcz in the arezs comprised in 
Himachal Pradcsb immediately before the 1st November, 1966 and the 
tcrrituries i~ddtd to Himachal Pradwh undsr scction 5 of the Punjab 
Re-organisation Act, 1966 (3 1 of 19661, the Land Acquisition (Punjab 



Amantment) Act, 1952 (17 of 196LI, as in force in the said addrd terti- 
torics and tbc L1n3 Acyn:siliun {Himachat Prrldrsh Amcndmrnt) Act, 

1964 (9  of 19641, as i n  forcz in  thc arcas comprised in Himnchr~l Pr,idesh 
nrior to 1st hovembar, 1966 are hereby repza1c.d : 

Provided that 011 appoirltrne~tts, rulrs and ordcrs rngdc. 3 II notifica- 
tions and notices issucd, all ;ransactions cntercd and a11 suits and pro- 

ceedings institutvd under ;iny of die Acts repealed under this section, so 
far as they arc consistcnt wit11 the provisions of this Act, shsll be d e c m d  
to havc been respectively made, issued, entcred into and inst~lutrd under 
this Act. 

NOTIFATIONS 

UNDER 

THE LAND ACQUISITION ACI', 1894 

REVENUE DEPARTMENT 

NOTIFICATIONS 

APPOINTMENTS AND DELEGATIONS 

Sfrinria-2, the 3rd March, I980 

No 2-29173-Rev. A-11.-In excrcise of the powers vcstcd in him 
under section 3 (c) of the Land Acquisition Act, 1894 and all otI~cr  
powcrs enabling' him in this beh~ l f  thc Governor, Hirnachal Pradcsh is 
pleascd to invest the Deputy Cornmissinner Lahaul and Spiti ~ i t h  all 
the powers of Collector under thc said Act to be exercised by him within 
the Inca1 limits of that district. 

IR-H.P. dt. 3-5-1980, p. 536) 

LTl~in~ln- 171002, the 26th March, 1950. 

No. Rev. I-A (2)-2J76.-Tn cxercise of the powers vested in him 
under section 3 (cj of thc Land Acquisition Act, 1894 and all other 
p:wcrs ;nabling him in this b:half. tht? G,wernot, Himachal Pradcsh is 

pleased to confer upon the Land Acqu sitipn Offiic;cr,Mv~~ndi a11 the powers 
of a Collector under the said Act to be exercised by him within the 
l o ~ a l  Iirnirs of Mandi District with immediate effect. 

(R.H.P. dt. 3-5-1980, p. 535) 
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T ~ E  LAND A'CQUISTTION H. P. (AMENDMENT) ACT 1986 , 437 , 

(Received the assent of the President of India on the 1 l th July, 1986 and wt s  ' .  

published in Rajpatra, Himachal Pradesh Extra-ordinary) dated the 22nd 
J u l ~  '1986 at  page 1241-42). , 

An Act to amend the Lana Acquisition Act, 1894 (Act No. 1 of 1894) in its . 

- . ' application to the State of Himachal Pradesh: - - 

BE it enacted by the Legislative Assembly ~f Himachal Pradesh in the 
T irty-seventh Year of the Republic of India, as follows:- 

1. Short title.-This Act may be called, the Land Acquisition 
(Himachal Pradesh) (Amendment) Act, 1986. 

t 2. Amendment of section 18.-In section 18 of the Land Acquisition 
Act, 1894 (1 of 1894) (hereinafter called the principal Act), for" the sign 

* 6 6  9 ,  . occu~ring at  the end of existing proviso to sub-section (2), the sign":" 
shall be Substituted and thereafter, the following second provisio shall be 
added, namely :- 

"Provided further that the Colledtor may entertain an application ' 
under this section; after the expiry of the period o.f six weeks 
but within a period of six months, if he  is satisfied that the 
applicant was prevented by sufficient cause from making the 
application in time." - 

3. Amendmentbf seection 31.-I n section 31 of the principal Act,- -. 
(a) after sub-section (3), the following sub-section (3-A) shall be 

1 

. >  - 
inserted :- 

' d l  
"(3-A) Notwithstanding anything in this section,. if the person 

interested in the'land is willing to accept' the compensation 
in kind, instead of money, the Collector may, further with the 

@ sanction of the appropriate Government, instead of awar- 
ding a money,con~pensation in respect of any land, give some, 
other land of equivalent value in exchange of - the land Z 

7 acquired and thereby pay . t he  compensation ' awarded itl 
whole or in' part in accordance with the market value of the 
land so given in. exchange. "; and 

C ,  

(b) for sub-section (4), the follo'wing sub-section shalt be substitut.ed, 
namely :- 

* 
a "(4) Nothing in sub-sections 6)  and (3-sub shall be const-rued to 

interfere with or  limit the power of the Collector to enter 
into any arrangement with any person interested in the land 

/, 
and competent to contract in respect thereof." 

4. Insertion .of new section 52-A.-After section 52 of the principal 
Act, the following new section shall be inserted, namely:- , - , 

I e , "52-A. Protectiorz of ~om~ensat ion. . -NO compensation awarded or  
awardable under this Act- 

(a) before it is actually paid to the pzrsQn entitled to receive ,the 
- same; or 

L - 

I 
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(b) before or after it is actually paid to the person .entitled to 
receive the same in respect of any land which is not liable, 
under the law for the time being in force, to attachment or 
stile in execution of a decree or order of any court; . ' 

shall be liable to seizure, attachment or sequestration by proCess 
of any court, at the instance of a creditor, for any demand-against 

- the person entitled .to compensation, or-in satisfaction of a decree 
or order of any court, and, notwithstanding anything to the 
contrary in any law for the time being in force, neither the official 
assignee nor any receiver appointed under any law shall- be 
entitled to proceed against or to have any claim on any such corn- . 

, 
pensation." 

5. ~ e p e a i  and savings.-The Land Acquisition (Himachal Pradesh) 
(Amendment) Act, 1979 (4 of 1980) is hereby repealed:. 

Provided - that ali appointments, rules and orders made, all notifications 
, and notices issued, all transactions entered into and suits and proc&- 

, dings instituted under the Act so repealed under this section, so, far as , 
they are consistent with the provisiotls of this Act, shall be deemed to have 
been respectively made, issued, ente~ed into and instituted under this Act. 

---- 

NOTIFICATIONS 

UNDER 

, , 
Ti3E LAND ACQUISITION ACT, 1894 

REVENUE DEPARTMENT 

NOTIFICATIONS . 

AFPQINTMENTS AND DELEGATIONS . . 
* H 

Shirnla-2, the ,3rd March, 1980 
I 

N ~ & ~ D / ~ ~ - R ~ v , ~ - I I . - I ~  exercise of the powers vested in him 
undsr sectior: 3 (c) of the Land Acquisition Act, 1894 and all other powers 

- enabling h i p  in this behalf the Governor, Himachal Pradesh, is plzased 
to invest the Deputy C~mmissioner Lahaul and Spiti with all the powers 
of Collector under the said Act to be exercised by him within the local 
limits of that district. * 
- - - -  -?-- 

(R.H.P. dt. 3-5-15 , p. 536) ----- 
Shimla-171002, the 26fh Mnrch, 1980 . 

k.. - 

Nb.~ev.I-A(2J-'-;1/76.-In exercise of tfie powers vested in him under 
section 3 (c)  of the Land Acquisition Act, 1894 and all other powers en- 
abling him in this behalf, the Governor, Himachal Pradesh, is pleased ' 

to confer upon tLe Land Acquisition Officer, Mandi all the. powers of I' 
a '  Collector under the'said Act to be exercised by him .within the local 
1,mits of Mandi District with immediate effect. 
-I-- .-----_ I 

' (R.H,P. dt. 3-5-198C, p.  535) 
. - 

\ 


	1980HP4.pdf
	1986HP17.pdf



